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PEP. HOI'BIE MR . JUSTICE D.L. MEHTA, VICE CHAIRMAN,

Heard the learn=d4 counsel for the applicant. Aprlicant's

contention is that he has filed the objections annexure aA-5 dated

and Annexure A=7 dated 16.5.94. Hic ohjections have been filed

be fore the Dy. T.0.3. Western Railway, Kota.

2. Thes: objectionse should be £ile24 befors the Engaircy

Officzr and the Enjuiry Cffieer will Aecide the objsckions
according to law taling into conzidecation the submissions made
by the applicant. If the Znyuiry Officer fails to decide the
objecticns then the applicant will have a right to approach the
Tribunal again. However, we think that the BEuquiry Officer
will not give him an opportuhity to do so and he will decide the
objections according to law.

3. The 04 stands disposed of accordingly with no order asz

to costs.
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